
[Shri Saugata Roy] '
would take firm steps so that further 
retrenchment would be stopped.

Now, yesterday in the newspapers, 
we saw a statement of the Chief 
Minister of West fiengal that when the 
Commerce Minister went to Calcutta 
on 3rd July, the industrialists had 
given a fcertain commitment but that 
word has not been kept. The industry 
has violated their commitment to the 
Commerce Minister. I take leave of 
the House to bring to your kind notice 
that a very serious situation has been 
created, that tomorrow all the jute 
workers will go on strike and that 
there will be no production tomorrow, 
resulting in loss of several crores of 
rupees.

That is why I request the Commerce 
Minister to take immediate steps so 
that the commitment made to him by 
the industry on 3rd July, when he 
went to Calcutta, is fulfilled by the 
industry and kept. Not only that. The 
basic problem of the bonus of workers 
in the jute industry is to be solved. 
Also, the retrenchment that is taking 
place till today is to be stopped. I 
also bring to your kind attention that 
after the Commerce Minister went to 
Calcutta, two more jute mills have 
declared lock-out, creating an un­
precedented situation in which the 
Government does not seem to have 
any control on the jute industry. I 
hope, today or tomorrow, the 
Commerce Minister will make a 
statement on this matter in the House 
specially when all the jute workers 
in West Bengal are looking to the 
Commerce Minister and hoping that he 
will make some statement so that 
their problems may be sloved.

feJTT I  I

'TT 'T?T fm  1 1  T?:-
if ^  ^  TfT |  I

T t  t  I

t  WT ?PFcrT  ̂ I farfR ^
^  t  I
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TEA (AMENDMENT) BILI^-Contd.
MR. SPEAKER: We now take up 

further consideration of the Tea (Am­
endment) Bill Shri Purna Sinha.

SHRI PURNA SINHA (Tezpur); 
Mr. Speaker, Sir, tea is the natural 
growth of Assam and the eastern parts 
of India. Prior to 1833, the East India 
Company had the monopoly trade in 
Chinese tea. It was only subsequent­
ly that the tea industry developed 5n 
India and tea gardens were started 
in 1833.

Prior to this, China had the mono­
poly trade in tea in the world. The
Chinese tea used to go to London
market and there it used to be auc­
tioned and sold. Subsequently, only
in 1938, tea grown in Assam was
reported, I can te] you, from the his­
tory of tea growing, that the first
consignment of 12 boxes of Assam 
tea was sent out to Calcutta in
January, 1838 which reached Calcutta 
in May following and was shipped to 
U.K. in September and was sold there 
in January, 1839 together with 
Chinese tea by auction in London 
market for the first time in history.

Since then, the tea business has 
come to stay. The East India Com­
pany in those days formed a Tea 
Committee to investigate how tea cul­
tivation could be developed. The Tea 
Committee remained a monopoly of 
the planting houses, foreign compa­
nies and others.

After the Independence, the Tea 
Board has come to take the position 
of the Tea Committee or it has be­
come ihe sole statutory body to look 
after the tea industry. The tea in­
dustry recruited labour from Adivasis 
of Chota Nagpur, Bada Nagpur and 
Orissa. They were recruited to work 
in tea plantations. Their initial salary 
was three anhas a day and they were 
made to serve there compulsorily for 
a number of years. Now, their po­
pulation in and around tea industry
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has grown to about 25 lakhs out of 
which only 6 lakhs are resident work­
ers. Tneir highest daily wage is 
Rs. 4.99 today. They have task rates 
also. They live in one-room tene­
ment without any attached bath­
room, latrine or any compound worth 
the name. In 30 years of indepen­
dence these Scheduled Castes and 
Tribes compositely termed as tea gar­
den tribes are not treated as Schedul­
ed Castes and Scheduled Tribes in 
Assam, though they are so in theii 
own home States. They have re­
mained so backward that in 30 years, 
they have not been able to produce 
30 Managers in 1,400 tea estat-33 ol' 
the State or 30 Lawyers 30 doctor.q, 
30 teachers. 30 Assistant Managers. 30 
Engineers and even as many head 
clerks of tea garden officers though 
they have been told that they were 
free people for 30 years now. Surh 
is the development of the economy of 
the tea garden population. They 
have only a primary school on t̂ ach 
garden, but the buildings are in a di­
lapidated condilion. As far as these 
statutory primary schools are concern­
ed, there is no proper attendance; 
lliere are no teachers. The te.-icher;, 
\vho are kept for the purpose of tea­
ching are working in the office, so 
much importance is given to e l̂uca- 
tion.

If you go there—some of the Parlia­
mentary Committees should 
limes go there- -you can see 'h^ ccir- 
ditions of the tea garden workei's 
and how they are living; thev are liv­
ing in some gardens no better than 
the average ghettos of ITegros in the 
most neglected areas of USA or other 
parts of America or even in Africa. 
The Tea Board of which perhaps the 
Tea Committee of the last century 
was the nucleus, has overall control 
of the plantations and indirectly it 
was armed with the Plantation La­
bour Act. Its offices are spread all 
over the world. The enormous funds 
that the Tea Board gets to spend are 
spent after some bureaucratic nomi- 
ness such as the Chairman, the De- 
puty-Chairman, the Secretary, the Di­
rectors of Tea Development, of Tea

Promotion, Controller of Licensing, 
Financial Adviser & Chief Accounts 
Officer, Assistant Secretary and regi­
onal offices at New Delhi, Bombay, 
Madras, Coonoor, Cochin, Siliguri, 
Jorhat, Palampur, Kottayam, Tezpur, 
Silchar and Berinag. There are over­
seas offices at London, Brussels, New 
York, Sydney, Cairo, Kuwait, besides 
tea centres in London, Cairo, Syd­
ney and Bombay.

The Directorate of Tea Develop­
ment provides loans at the rate of 
R.s. 11,250 per hectare of plain land 
estate and Rs. 13,750 of hilly land es­
tate at low rate of interest a.id re­
bate for replacement and extension of 
tea areas and outright subsidy of 
Rs. 4,000 and Rs. 5,000 per hectare 
lor replanting. There is no check 
on proper use of the provision of pay­
ing subsidy for replantation of tea 
gardens is Rs. 4000 for every hectare 
dn case of plain tea gardens and 
Rs. 5000 for hily tea gardens. 
There is also a scheme for sale 
on hirei-purchase of tea machinery, 
irrigation equipment, tractors and 
trucks all sorts of vehicles. For this 
also, the rate of interest is the same. 
The intere.st is as low as Rs. 9.3/4 per 
cent with a rebate for prompt repay­
ment of 1/2 per cent—whereas the 
norn:al bi nk interest rate is 19 per 
cent for investment of the Scheduled 
and the Nationalised Banks. The dis­
tricts of Assam which are otherwise 
backward but due to the existence of 
the Tea Estates, are considered to be 
forward and advanced in trade, busi­
ness and industry—the young entre­
preneurs among the public do not get 
loans from the banks at a low rate 
of interest. There are other reason 
why the Tea Board is a clog between 
the growers of tea and the consumers 
in niy opinion.

The tea as it is produced in the gar­
dens is not sold outside and in Delhi 
also. The tea which we in Delhi drink
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LShri Puma Sinha] 
is not the tea which is produced in 
Assam because of the intermediary 
agencies. The Tea Board sells the tea 
which has got no taste, no flavour and 
not also the colour. Though they are 
selling it to the hon. Members at 3U 
paise per cup, I would submit is no 
tea—I can prove it— t̂he tea which is 
produced in Assam, if it is offered to 
the hon. Members here, they will say 
that there is 500 times difference bet­
ween the tea produced actually and 
the tea which the Tea Board has giv­
en us as best tea to consume. The 
best tea is exported.

SHRI HARI VISHNU KAMATH; 
(Hoshangabad): The best tea is being 
exported. Where’
(Interruptions)

SHRI PURNA SINHA: Assam tea is 
the best tea in the world. Again I 
can prove it if it is necessary. I 
have already given some proof of it to 
the hon. Members of the House who 
have taken it and they have appre­
ciated it. The Tea Board has not 
helped to develop the tea; it has help­
ed to deteriorate the tea which has 
been actually produced by the produ­
cers ip their factories. So, I submit 
that the Tea Board should be com­
pletely overhauled. Thia small Am. 
endment Bill about appointment of 
officers and about emoluments of De­
puty Chairman will not do. The 
qh^nging circumstances of the present 
demand of the Commerce Ministry to 
completely overhaul the Tea Boari  ̂
and bring in to it gdme ainount of 
democracy. I Caii show you the dis­
tribution Of the members of the Tea 
Board. The Tea Board has got seven 
civil servants, including the Chairman, 
a Deputy Chairman, these two are 
IAS officers—two M.Ps., seven plan­
ters, five workers’ representatives, 
two* exporters and internal traders, 
two manufacturers, two consumers 
and two others of other interests p̂er­
haps also of the management. So. I 
find that 20 of them are Government 
and industry-cum-trade interests as 
against only seven of the labour and 
consumers. The Tea Board has to be 
re-con'utituted in order to give equal

representation to consumers, labour, 
Government and management. There­
fore, the Tea Act has to be overhaul­
ed, and a composite Bill should be 
brought in the next Session of Parl­
iament giving due representation to 
the interests who are concerned with 
this industry and trade.

The planters of Assam, I imder- 
stand, have made an offer to the hon. 
Minister that they are prepared to 
sell good Assam tea out of the 20 
per cent that is released for internal 
consumption at Rs. 14 to 15 per kg.
So that it is available to the common 
man in Delhi at that price as against 
what the Tea Board is selling in Delhi 
and here in the Canteen in Parlia­
ment House. The tea which is worth 
Rs. 6 per kg. in Assam is sold here 
at Rs. 31 per kg.—and that too the 
tasteless blends, but in colourful Is- 
bles and packets. •

I submit that the whole thing, in­
cluding the business aspect, has to be 
overhajled so that really good tea is 
availabe not only to the hon. Mem­
bers o f this House but also to the 
lakhs o l people in Delhi, Bombay and 
other metropolitan cities. For this 
purpose not only the Tea Act has to 
be amended and com pleiely recast tu t 
also the machinery and the system- ot 
working o f the Tea Board have to be 
com pletely  overhauled; new  blood 
should be brought in, so that people: 
get the real tea produced in factories: 
and not something by l?lending—by 
defectiVC blending, not only the flavour 
but every other quality is lost. A 
cup of tea the cup that cheers, which 
is known the world over has lost xts 
value here at home. What we aW 
compelled to drink here is not wortn 
being called tea at all, _

I submit, once again, that the Tea 
Act should be completedly overhauled 
and amended, and as has been pro­
posed a new Bill should be brought 
in every quickly.

MR. SPEAKER: Mr. Kachwai.

SHRI N. SREEKANTAN NAIR 
(Quilon): Sir, on a point of infor­
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mation. I want to know how much 
time the |hon. B<Iinister will take for
his reply, so that when Mr. Charan 
Singh moves his motion, I should be 
available here to move my substitute 
motion. The order of business, as you 
conceive now, may please be given to 
the House, so that we can arrange 
our programme accordingly.

MR. SPEAKER; How much time will 
the Minister take?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND COO­
PERATION (SHRI MOHAN DHA- 
RIA): I will take about twenty mi­
nutes.

MR. SPEAKER: Mr. Kachwai will 
be brief.

SHRI N. SREEKANTAN NAIR: I 
want to understand the position. A f­
ter Mr. Kachwai has spoken, there 
may be at the most only five minutes 
for the lunch break. Will the Minis­
ter reply after the lunch break? I 
want to arrange my programme.. . .

MR. SPEAKER: It will be only af­
ter the lunch break.

SHRI N. SREEKANTAN NAIR: 
Will the Minister speak after the 
lunch break?

MR. SPEAKER; If there is time, 
he will speak now. After Mr. Koch-
wai, there is no other speaker.

SHRI N. SREEKANTAN NAIR: 
There is lunch break at 1.00 p.m. He 
will not be able to finish.. . .

MR. SPEAKER; Then he will con­
tinue after lunch break.

^  ^ ft? =5rnr frnrr % 
■mrcT ^ ’JTR-^ ^nrrr % ^  Jf 
% Jf !T5®T ^  f w  t  I
^  t  ftr
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^  ^  ^  ^  sp> 
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f^ qT  ĤTtTT % 1 T»rf?r[T HT̂ TTT

^  m-̂  f̂ ==ri7 ?rr^^
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T̂TSPR ^  5lftT ^ ^  ^  5tH

5T  ̂ ^ s m  n̂ rr 1 1  ^n^nr Tnr^'f
'T?T5Tr ^  i

»̂TT̂  «n| ?I»ft cR) ’THnft *Pt
it l^r t  I t  ’i r m  fTTrrTT I  ftp

3ft fsr^ ^ft »TT I, 
^  <TT WirfT ?ir sftT 
^rrrsrra^^n i

13.04 hrs.
BUSINESS OF THE HOUSE

MR. SPEAKER: Now, the Minister 
will reply after lunch. Then the other 
disciusion we can take up at 2.30 and 
go on till 3 p.m. when we will take

up both the motions regarding un­
employment, for which 3J hours are 
allotted.

The discussion on SC & ST report 
will be adjourned in the sense that 
it will be taken up and continued 
later, if the House has no objection,

SHRI HARI VISHNU KAMATH 
(Hoshangabad); On a point of clari­
fication. The motion on unemploy­
ment, I believe, has been allotted two 
hours.

MR. SPEAKER: We will take it 
up at 3 O’clock. The other motion, 
Mr. Chandrappan's motion is given 
li hours. We shall continue with 
both of them together. We can dis­
cuss together the motions of Shri 
Jyotirmoy Bosu and Shri Chandrap- 
pan. These arise from the same sub­
ject.

(Interruptions)

Of course it is in the hands of the 
House to decide one way or the other. 
This Bill is likely to be finished by
2.30 P.M. We shall take up the Re­
port at 2.30 P.M. and we shall go 
on till 3 O’clock.

SIHT? JJm ( ^ <g i ) : 
sTEJrer u f t ^ ,  ^  ^t ?ft«ft- 
f̂ nr̂ T % SFT% wrr im
1 1

MR. SPEAKER: The present esti­
mate is that this Bill will be finally 
decided by about 2.30 P.M.

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA); As 
has been put down in the Order 
Paper, the two motions—one of Shri 
Jyotirmoy Bosu and another of Shri
C. K. Chandrappan—are scheduled to 
be taken up at 2.30 P.M., on the ad­
vice of the Business Adivsory Com­
mittee. That was accepted by this


